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IN THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 132 OF 2025 

 

IN THE MATTER OF: 
 
ARVIND SINGH                              APPLICANT 
 

VERSUS 
 
UNION OF INDIA & ORS            RESPONDENT 
 

ADDITIONAL REPLY ON BEHALF OF RESPONDENT NO. 2.-
SEIAA, UTTAR PRADESH AS PER ORDER DATED 11.03.2026 
ALONG WITH SUPPORTING AFFIDAVIT. 

MOST RESPECTFULLY SHOWETH: 

1. That the answering Respondent deny each and every statement, 

contention, submission, allegation, and/or averment made by the 

Appellant in the complaint, which is contrary to or inconsistent 

with the present reply or the records of the case. It is categorically 

stated that all such statements, submissions, or averments made 

by the Appellant that are inconsistent with what is submitted in 

this reply are denied in totality, except those which are specifically 

and expressly admitted hereinafter. Furthermore, it is submitted 

that any omission to deny any of the averments made by the 

Appellant should not be construed as an admission on the part of 
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the answering Respondents, and no adverse inference should be 

drawn from such omissions. 

2. That the contention, submission, allegation, and/or averment 

made by the Appellant in the complaint are not in reference or 

pertaining to the answering respondent. 

3. The present additional affidavit being filed as per the order dated 

11.03.2026 passed by this Hon’ble Tribunal for want of the status 

concerning approval of supplementary DSR. 

4. That the present Respondent through affidavit dated 25.11.2025 

file before this Hon’ble Tribunal submitted that the Director, 

Directorate of Geology and Mining, UP vide letter no. 

2830/DSR/2024 dated 24.11.2025 submitted the supplementary 

DSR for mining leases in District Jhansi as per the SOP Dated 

02/02/2024 and 07/02/2024 which will be examined by SEAC and 

after due diligence be considered by SEIAA, U.P. 

5. That it is further submitted that the Supplementary DSR of District 

Jhansi was considered in the meeting of SEAC-1 held on 11-12-

2025 and approval was recommended. A copy of the Minutes of 

the Meeting dated 11-12-2025 is being filed herewith and 

marked as ANNEXURE P/1. 

6. That the matter was thereafter placed before the 840ᵗʰ meeting of 

SEIAA-UP haled on 31-12-2025, and the SEIAA-UP concurred with 
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SEAC and approved the Supplementary DSR. A copy of the 

Minutes of the Meeting dated 31-12-2025 is being filed 

herewith and marked as ANNEXURE P/2. 

7. That the same approval was communicated to the Director, DGM, 

by letter No. 921/Parya./Samanya/2023 dated 08-01-2026. A true 

copy of the letter dated 08.01.2026 is being filed herewith 

and marked as ANNEXURE P/3. 

8. The answering Respondent further submits that it remains at the 

disposal of this Hon’ble Tribunal and shall faithfully abide by any 

further directions or orders that may be passed by this Hon’ble 

Tribunal in the interest of environmental protection and the ends 

of justice. 

9. In further elaboration and without prejudice to the above 

submissions, it is submitted that the process of preparation, 

appraisal and approval of the Supplementary District Survey 

Report (DSR) is governed by a structured statutory mechanism 

involving expert bodies constituted under the EIA Notification, 

2006, thereby ensuring transparency, accountability and 

environmental safeguards. 

10. In this regard, it is pertinent to reproduce the factual position 

already placed before this Hon’ble Tribunal, which clearly 
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establishes the procedural compliance and due diligence 

undertaken: 

" In the present matter, an affidavit dt 25.11.2025 has 

been filed before Hon'ble Tribunal in which Para-15 

mentions that Director, Directorate of Geology and 

Mining, UP vide letter no. 2830/DSR/2024 dated 

24.11.2025 has submitted the supplementary DSR for 

mining leases in District Jhansi as per the SOP Dated 

02/02/2024 and 07/02/2024 which will be examined by 

SEAC and after due diligence be considered by SEIAA, 

U.P. 

The Supplementary DSR of District Jhansi was 

considered in the meeting of SEAC-1 held on 11-12-

2025, where the Committee recommended approval; the 

matter was thereafter placed before the 840ᵗʰ meeting 

of SEIAA-UP on 31-12-2025, wherein SEIAA-UP 

concurred with SEAC and approved the Supplementary 

DSR, the approval being communicated to the Director, 

DGM, by letter No. 921/Parya./Samanya/2023 dated 08-

01-2026. " 
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11. It is submitted that the above extracted portion clearly 

demonstrates that the Supplementary DSR has undergone due 

scrutiny by SEAC and has thereafter been approved by SEIAA, 

which is the competent statutory authority. The same establishes 

that the entire process has been undertaken strictly in accordance 

with law and prescribed SOP. 

12. It is further submitted that the Supplementary DSR has also been 

considered in the meetings of SEIAA, U.P., including the Minutes 

of the meeting dated 31.12.2025, wherein the proposal was 

examined and found to be in conformity with the applicable SOP 

and regulatory framework.  

13. The relevant observations recorded therein are reproduced 

hereinbelow: 

‘‘...उ�र प्रदेश शासन द्वारा गिठत तकनीकी सिमित एवं िनदेशालय 

�र पर गिठत सिमित द्वारा जनपद झाँसी के Supplementary 

डी0एस0आर0 प्र�ाव का परीक्षण िकया गया। परीक्षण आ�ा संल� 

है, िजसके अनुसार प्र�ाव िनधार्�रत SOP िदनांक 

02.02.2024/07.02.2024 के अनुरूप पाया गया...’’ 

14. It is submitted that the above clearly establishes that the DSR has 

been examined at multiple levels by duly constituted technical 
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committees and has been found compliant with the prescribed 

SOP, thereby ensuring adherence to environmental safeguards and 

statutory requirements. 

15. In view of the above facts and circumstances, the allegations of 

the Applicant are denied as being baseless, misconceived and 

unsupported by any credible material on record. 

 
 
Date:20/03/2026  THROUGH 

 
  

 

Place: New Delhi     
   

Priyanka swami 
Advocate 

Standing Counsel For State of U.P 
F-13, Jangpura, New Delhi 

110014 
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Minutes of the 936th Meeting of the State Level Environment Impact Assessment 
Authority, UP (SEIAA) held on 31-12-2025 

 
The meeting of 936th State Level Environment Impact Assessment Authority, UP 

(SEIAA) was held online on 31.12.2025 the Directorate of Environment. The following were 
present in the meeting: -   

 
           1. Shri Anupam Gupta     Chairman, SEIAA, U.P 
           2. Shri Amit Chandra    Member, SEIAA, U.P 
           3. Shri Manish Mittal    Member Secretary, SEIAA, U.P 
 
A- Minutes of SEAC-2 meeting dated 09.12.2025 
 

1. Supplementary District Survey Report Mirzapur, 2025 (In-Situ Rock) 
SEIAA noted that draft DSR of Mirzapur was examined and send by Director, 

Directorate of Geology and Mining, UP vide letter no. 2934/DSR/2024 dated 
02.12.2025 with the following comments ‘‘...उ�र  प्रदेश  शासन  द्वारा  ग�ठत  तकनीक�  
स�म�त  एव ं �नदेशालय  स्तर  पर  ग�ठत  स�म�त  द्वारा  जनपद  �मज़ार्पुर के  Supplementary 

डी0एस0आर0 प्रस्ताव का  पर�क्षण  �कया  गया।  पर�क्षण  आख्या  संलग्न  है, िजसके  अनुसार  

प्रस्ताव  �नधार्�रत  SOP  �दनांक  02.02.2024/07.02.2024 के  अनुरूप  पाया  गया  ...’’  Also the 
SEAC after due appraisal has recommended the approval of DSR on 09.12.2025. 
SEIAA agreed with the recommendation of SEAC dated 09.12.2025 to approve the 
DSR of District - Mirzapur (In-situ rock) along with following conditions: -       
1. DSR formulation is done by a sub-committee is formed at District level and 

representative of Forest Department is a member in this sub-committee, so it is 
expected that they examine the issue of distance of forest area from the mining 
lease as well as distance of protected area (as per Wildlife Protection act 1972) 
from the mining lease. Hence, a certificate signed by an officer not below the 
rank of ACF shall be submitted with-in 15 days that the leases do not lie with-in 
any protected area, National Park, sanctuary and ESZ. 

2. Cluster EIA and EMP shall be conducted for the leases falling in cluster as per EIA 
Notification, 2006 (as amended) as mentioned/declared in DSR. Directorate of 
Geology and Mining, UP and District Magistrate to take necessary action as per 
notification (Appendix - XI) and coordinate/inform the same to the lease holders.  

3. Details of social and environmental preservation work done like name of the 
villages, health care facility, School etc. under DMF should be uploaded on 
district website and submitted to SEIAA.   

  
2. Supplementary District Survey Report Sonbhadra, 2025 (In-Situ Rock) 

 

SEIAA noted that draft DSR of Sonbhadra was examined and send by Director, 
Directorate of Geology and Mining, UP vide letter no. 2964/DSR/2024 dated 
04.12.2025 with the following comments ‘‘...उ�र  प्रदेश  शासन  द्वारा  ग�ठत  तकनीक�  
स�म�त  एव ं �नदेशालय  स्तर  पर  ग�ठत  स�म�त  द्वारा  जनपद  सोनभद्र के  Supplementary 

डी0एस0आर0 प्रस्ताव का  पर�क्षण  �कया  गया।  पर�क्षण  आख्या  संलग्न  है, िजसके  अनुसार  

प्रस्ताव  �नधार्�रत  SOP  �दनांक  02.02.2024/07.02.2024 के  अनुरूप  पाया  गया  ...’’  Also the 
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SEAC after due appraisal has recommended the approval of DSR on 09.12.2025. 
SEIAA agreed with the recommendation of SEAC dated 09.12.2025 to approve the 
DSR of District - Sonbhadra (In-situ rock) along with following conditions: -     
1. DSR formulation is done by a sub-committee is formed at District level and 

representative of Forest Department is a member in this sub-committee, so it is 
expected that they examine the issue of distance of forest area from the mining 
lease as well as distance of protected area (as per Wildlife Protection act 1972) 
from the mining lease. Hence, a certificate signed by an officer not below the 
rank of ACF shall be submitted with-in 15 days that the leases do not lie with-in 
any protected area, National Park, sanctuary and ESZ. 

2. Cluster EIA and EMP shall be conducted for the leases falling in cluster as per EIA 
Notification, 2006 (as amended) as mentioned/declared in DSR. Directorate of 
Geology and Mining, UP and District Magistrate to take necessary action as per 
notification (Appendix - XI) and coordinate/inform the same to the lease holders.  

3. Details of social and environmental preservation work done like name of the 
villages, health care facility, School etc. under DMF should be uploaded on 
district website and submitted to SEIAA.  

 
B- Minutes of SEAC-2 meeting dated 09.12.2025 
 

1. Supplementary District Survey Report Hamirpur, 2025 (Sand Mining).  
SEIAA noted that draft DSR of Hamirpur was examined and send by Director, 

Directorate of Geology and Mining, UP vide letter no. 2933/DSR/2024 dated 
02.12.2025 with the following comments ‘‘...उक्त के सम्बन्ध में उ�र प्रदेश शासन 

द्वारा ग�ठत तकनीक� स�म�त एवं �नदेशालय स्तर पर ग�ठत स�म�त द्वारा जनपद  हमीरपुर 
के  Supplementary डी0एस0आर0 प्रस्ताव का  पर�क्षण  �कया  गया।  पर�क्षण  आख्या  संलग्न  

है, िजसके  अनुसार  प्रस्ताव  �नधार्�रत  SOP  �दनांक  02.02.2024/07.02.2024 के  अनुरूप  पाया  
गया  ...’’  Also the SEAC after due appraisal has recommended the approval of DSR on 
11.12.2025. SEIAA agreed with the recommendation of SEAC dated 11.12.2025 to 
approve the DSR of District- Hamirpur (Sand Mining) along with following conditions:     
1. During DSR formulation a sub-committee is formed at District level and 

representative of Forest Department is a member in this sub-committee, so it is 
expected that they examine the issue of distance of forest area from the mining 
lease as well as distance of protected area (as per Wildlife Protection act 1972) 
from the mining lease. Hence, a certificate signed by an officer not below the 
rank of ACF shall be submitted with-in 15 days that the leases do not lie within 
any protected area, National Park, sanctuary and ESZ. 

2. Cluster EIA and EMP shall be conducted for the leases falling in cluster as per EIA 
Notification, 2006 (as amended) as mentioned/declared in DSR. Directorate of 
Geology and Mining, UP and District Magistrate to take necessary action as per 
notification (Appendix - XI) and coordinate/inform the same to the lease holders.  

3. Replenishment study on the basis of which the mineral availability is assessed 
should be uploaded on websites of District and Mining Department Uttar 
Pradesh and submitted to SEIAA along with methodology adopted for study and 
details like geo-coordinates etc. of study points.  

4. The District shall prepare a schedule for conducting replenishment study 
annually. This study should be done by a reputed Central or State Govt. institute 
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and should be uploaded on the websites of district, Geology and Mining 
Department and submitted to SEIAA on its website. Quantity mined and 
auctioned shall be strictly based on replenishment study. District administration 
as well as Mining Department will follow all norms and procedure to ensure no 
illegal mining takes place.  

5. Mining Department shall be responsible for demarcating the leases where-ever 
needed after the monsoon. 

6. Details of social and environmental preservation work done like name of the 
villages, health care facility, School etc. under DMF should be uploaded on 
district website and submitted to SEIAA. 

 
2. Supplementary District Survey Report Jhansi, 2025 (Sand Mining). 

SEIAA noted that draft DSR of Jhansi was examined and send by Director, 
Directorate of Geology and Mining, UP vide letter no. 2830/DSR/2024 dated 
24.11.2025 with the following comments ‘‘...उक्त के सम्बन्ध में उ�र प्रदेश शासन 

द्वारा ग�ठत तकनीक� स�म�त एवं �नदेशालय स्तर पर ग�ठत स�म�त द्वारा जनपद  झाँसी के 

Supplementary डी0एस0आर0 प्रस्ताव का  पर�क्षण  �कया  गया।  पर�क्षण  आख्या  संलग्न  है, 

िजसके  अनुसार  प्रस्ताव  �नधार्�रत  SOP  �दनांक  02.02.2024/07.02.2024 के  अनुरूप  पाया  
गया  ...’’  Also the SEAC after due appraisal has recommended the approval of DSR on 
11.12.2025. SEIAA agreed with the recommendation of SEAC dated 11.12.2025 to 
approve the DSR of District- Hamirpur (Sand Mining) along with following conditions:     
1. During DSR formulation a sub-committee is formed at District level and 

representative of Forest Department is a member in this sub-committee, so it is 
expected that they examine the issue of distance of forest area from the mining 
lease as well as distance of protected area (as per Wildlife Protection act 1972) 
from the mining lease. Hence, a certificate signed by an officer not below the 
rank of ACF shall be submitted with-in 15 days that the leases do not lie within 
any protected area, National Park, sanctuary and ESZ. 

2. Cluster EIA and EMP shall be conducted for the leases falling in cluster as per EIA 
Notification, 2006 (as amended) as mentioned/declared in DSR. Directorate of 
Geology and Mining, UP and District Magistrate to take necessary action as per 
notification (Appendix - XI) and coordinate/inform the same to the lease holders.   

3. Replenishment study on the basis of which the mineral availability is assessed 
should be uploaded on websites of District and Mining Department Uttar 
Pradesh and submitted to SEIAA along with methodology adopted for study and 
details like geo-coordinates etc. of study points. 

4. The District shall prepare a schedule for conducting replenishment study 
annually. This study should be done by a reputed Central or State Govt. institute 
and should be uploaded on the websites of district, Geology and Mining 
Department and submitted to SEIAA on its website. Quantity mined and 
auctioned shall be strictly based on replenishment study. District administration 
as well as Mining Department will follow all norms and procedure to ensure no 
illegal mining takes place.  

5. Mining Department shall be responsible for demarcating the leases where-ever 
needed after the monsoon. 
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6. Details of social and environmental preservation work done like name of the 
villages, health care facility, School etc. under DMF should be uploaded on 
district website and submitted to SEIAA. 

 
 
 

 

 

(Shri Anupam Gupta) 
Chairman 

SEIAA 

( Shri Manish Mittal) 
Member-Secretary 

SEIAA 

( Shri Amit Chandra) 
Member 

SEIAA 
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